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Before My, AJustz'ce Davar.

IX THE MATTER OF THE PETITION OF LUCAS RALLI £np ANOFIER
(Prrirroners) v. NOOR MAHOMED (RESPONDENT)

Indwn Arbitration Act (IX of 1899), section 19—dJurisdiction of H@gh Court -
to stay proceedings in the Small Cause Court—=8tep in the proceedings. .

" N. agreed to purchase from R. 150 tons of sugar imported by R.- A clause
in the agrecment provided for arbitration in the event of disputes arising in
connection with the agreement. A dispute arose with rogard to the condition
of some of the bags of sugar and N. claimed damages from R. which R. refused
to pay. N.filed a suit in the Small Cause Court. The Judge before whom.
the suit was instituted, on the petition of R., stayed the proceedings. . Om
appeal to the full Court thé order staying the proceedings was set aside. R. by
& petition to the High Court prayed that the proceedings in the Small: Cause
f‘ourt should be stayed -

Held, under section 19 of the Arbitration Act, the High Court has the power -
to stay preceedings in the Small Cause Couxt and the procee&mgs should under
the circumstances be stayed. . . —-

PER CURIAN :—The language of sestion 19 of ths Act is quite clear and it -
gives jurisdiction to the High Court to stay proceedings in any Court in the
Presidency town subordinate to its jurisdiction. The scctionin the beginning
refers to a party to a submission commencing any legal proceedings ; then it

© goes on t3 refer to such legal proceedings, and then provides for staying the

proceedings. Nowhere is there any indieation in the section or the Act that
the legal proceedings contemplated must be proceedings in that Court.

Any proceedings taken by a party to a suit to stay legal proceedings under

“section 19 of the Arbitration Act are not ‘steps in the proceedmus

PETITION in Chambers.
- By a contract dated the 30th January 1908, Noor Mahomed

~ Valley, the respondent, agreed to purchase from Messrs, Ralli

Brothers, the petitioners, 150 tons of Belgian Sugar in double -
bags of about 2 cwts. The goods arrived in Bombay on the--
19th March 1908, and the petitioners advised the respondent of .
their arrival ; the respondent paid for and took delivery of 730
bags on the 26th March 1906, 426 bags on the 27th March 1906 -
and the remaining 324 bags on the 4th April 1906. - In the -
course of the delivery it was found that some bags were slack,
that is loose in weight, and some damaged. The respondent got
these bags surveyed by the Surveyor and claimed from the
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petitioners Rs 882.2.3. in° accordance Wlth the repor(; of f,he
* Surveyor. - :On the petitioners refusing to pay this amount the
- respondent filed a suit in the Court of Small Causes clalmmg the
said amount. - ‘ :

. Before the hearing of the said suit in the Court of Small

: Ca.uses, the petitioners applied to the Court to stay proceedings’

~in' that suit under the Indian Arbitration Act (IX of 1899),

section 19, on the ground that the. matters' in “dispute in that; -

. suit ought to have been referred to Arbitrators tnder condition
9 of the contract between them ‘and the respondent The con-
- dition ran as follows :— o o

R In case any dxspute arises between ug and Mossrs, Ralli Brothers as regards
the quahty of the said goods or in reference to any of these conditions we agreo
. fo refer such dispute to the grbitration of two European merchants of this

~ place, one fo be appointed by us and one by Messrs. Ralli Brothers and to -

- abide by their decision, and in case of these Surveyors dlsagreemg, we agreg
to the matter in di spute being referred to the Commxttee of the Clumber of
Commerco wbose demsxon shall be final”

- The respondent opposed that application on the: ground thab

the dispute in the suit did not relate either to the quality of the
goods or had any reference to any of-the conditions of the

contract. - The Judge of the Small Cause Court, who hea,rd thls'

application, ordered & stay of proceedings.’
~ The’ respondent thereupon moved the full Coult and apphed

for and -obtained a Rule. calling upon the petitioners to show .

cause why the order made by- the said Judge fot stay of proceed-
ings should not be set aside on the ground that the Indian
Arbitration Act under which the apphcatlon for stay was mado
did not apply to the Small Cause Court.. . = . ..

-~ The full - Court aftér hearing both sides on' 18th- September-

" 1906 reversed the order of the single Judge on the ground that -

© the Small Cause Court could not ‘make an. order for stay of
pxoceedmas under section 19 of the Indian Arbltratxon Act, and.

‘that the term ¢ Court’ in section 19 meant the High Court of.
~ Judicature at Bombay so far as that case was -concerned, and.
- the suit was fixed for hearing on its merits by the full Court.

Messrs. Ralli Brothers thereupon apphed to the Hmh Court

. for stay of proceedings in the Court of Small Causes as the suib
. wasin respecb of matbers agreed to be referred to arbltratlon,
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Lowndes for the petltmneLs +—The- question is whetner the
suit filed relates to the matters which under the agreement must

‘be referred to arbitration. If so, the suit must be stayed. The

Small Cause Court is subordinate to the - Hwh Court and
therefore the High Court has Jurlsdlc’mon to stay the suit in the
Small Cause Court. The Indian Arbitration Act, section 19

- means that if any legal proceedings are taken in any Court the

High Court may stay those proceedings. _
Rolertson for the opponent:—The Indian Arbltratlon Act

" does not apply to the Small Cause Court. See the High Court

Rules under the Indian Arbitration Act, section 20 (), rule 44,
p- 287, rules 404 ¢f seq. These rules all apply to the High Court.-
There is no suggestion thai the suit can be in any other Court”
than the High Court.  Proceedings must be in the Court that
stays them. The High Court cannot stay proceedings in the
Small Cause Court unless express power is given it to dp 80, -

Secondiy, the defendant applied to the Small Cause Court
and got an order to sipy the proceedmgs. He opposed the
setting aside of thab order before the Full Bench of the Small
Cause Court.. Now section 19 of the Arbitration Act says he
must have taken no other steps in the proceedings except apply-
ing to the High Couit. Has the step been taken or not? See
-Shankar Bisto Nadgir v. Narsiughrae Ramchandra® ; Adﬁzzr
Chandra Dass v. Lal Mohun Das®,

The defendant has caused great delay in putting off the hear-
ing from August to December.

‘Thirdly, this Court has discretion in this matter; If-there is
sufficient reason for not referring the matter to arbitration it

should not be referred,

Lowndes in reply.—A step in the proceedings is a step to defend
the suit.. My clients’ application to the Small Cause”Court was"
no more a proceeding in the suit than his present apphca,tlon to
the High Court

As to discretion it is decided that the Court does not stop’
arbitration except if complicated questions of law arise. In Ran-

| (1887) 11 Bom, 467, ° © ) (1897) 24 Cal, 778,
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‘degger v, Holmes’l) it was said arbitration would nob be shopped,

unless fraud was alleged.

DAVAR J. +—The petitioners, who are well known mercha,nts
‘carrying ‘on business in- Bombay, have presented a petition to
this “ Court  praying’ that the legal proceedings instituted
against them by Noor Mahomed Vulley in the Court of Small

_Causes at Bombay may be stayed under the provisions of the

_Indian Arbitration Act, and the clause in the contract, in respect

of which disputes and differences have arisen, providing for a

‘reference to Arbitration, may be enforced against the respond-
ent. It appears that. by a contract in writing bearing date the

30th of January 1906, the respondent agreed to purchase 150.
tons of Belgian sugar imported into Bombay by the petitioners. -
The first clause of the contract, a copy of which is anunexed to’

the 'p'étition,' provides .that the respondent should on. arrival
of the goods forthwith pay for and take delivery of the goods

from the steamer’s deck. The goods arrived by the stean-

ship Trantenfels, and the petitioners, on the 19th of March,
‘wrote to the respondent asking him to take delivery in terms
.of his ‘contract. Copy of the pehtmners letter is annexed to

the petition and ‘marked, B. The petitioners allege that the '

- respondent did not pay for the goods forthwith on their
arrival in Bombay and did not take delivery of the goods from

the steamer, that the goods had to be landed and the respondent -

* . took delivery of 750 bags on the 26th of March 1906, 426 bags on
"~ the 27th of March 1906, and the remaining 824 bags on the
4th of April 1906. After taking delivery the respondent con-

tended that some of the bags of sugar were slack and torn

_and that portion of the goods were damaged. He claimed
- Rs, 882-2-3 as damages and on the petitioners refusing to pay
‘him this sum he instituted a suit against them in the Small
'Causes Court, being Suit No. 12052 of 1906, The petitioners
. applied to the Judge of the Small Causes Court on whose
~ Board the suit appeared to stay proceedings under the provisions
of the Tndian Arbitration Act and the learned Judge erroneously

made the order, Against this order the respondent appealed

(D) (1866) Tn R.1 C. P, 679, -
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to the full Court and the full Court correctly held that the
‘Small Causes Court had no power to make such ‘an- order and

- set the same aside. . Thereupon the petitioners presented a’

petition.to this Court and the matter was argued ‘before . me

~ in Chambers on Saturday the 1st instant, Mr. Lowndes, who -

appeared in support of the petition, contended that. clause 9

- of the contract was very wide in its fterms and under that -

clause he was entitled to enforce Arbitration. Mr. ‘Lowridos-
stated to the Court that it was a matter of principle on .which -

~ his clients were fighting—that they had a great many. similay

contmcts with other merchants and if they did not enforce

the provisions of this clause his clients would be subjected to

much harassing _11t1gat1on Mr, Robertson for the rospondent
contended—- S . -

I’mt that the Indlan Arbltratlon ‘Act was not 1ntended

~ to apply to the Small Causss Court and that therefore I had no

power or ]unsdmtlon to stay proceedmm.. in that (Jourt ;-

Sﬂconzﬂy, that the - pettbxoners in applying to the Small'
Causes Court had taken steps and that therefore under section
19 of the Act their present petition tust fail ;

Tﬁzrdly, that I had a discretion in the. matter and that I
ought under the circumstances of the case to -exercise that
discretion in his chent’s favour and .

- Fourthly, that the questlons snvolved in the Small - Cause‘s
Court suit do not fall Wlbhm the terms of cla.use 9 of the
contract. o . oo S .‘ s

~

After giving careful considerabion fo" Mr. Robertson s
arcrument I had no doubt in my mind as to what my Judgment
should be, but, as it was _pointed out to me ‘that the questions

-that I have to decide on this petition have not- arisen before, 1
thouoht it desirable to write my J udgment. '

A‘a to.the firsb contention of Mr. Robertson, no doubt sEctlon
4-of the Act provides that “‘the Court” in Presidency towns
;joeané the High Court,. but I do not think it follows, as argued
by Mr. Robertson, that the legal proceedings referred -to -in. -
section 19 must necessarily be. legal proceedings in the High
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"~ Court or as he contends in ket Court. I this was held 4o be
‘the right construction of the section' it would mean that: it

* ~éidency towns the ¢ Court’ means. the Court of the District
- Judge, and if the respondent’s counsel’s contention is correct
- -it would come to this that the District Judge would have 1o
power to stay proceedings in Courts subordinate to his, Court
- and consequently the agreement to submit disputes to Arbi-
" ~tration would be abortive if one .of the parties choose to file
"2 suit in any of the Courts subordinate to the District Court,
To my mind the language of section 19 of the Act is quite clear
" and it gives jurisdiction to the High Court to stay proceedings
_in any Court in the Presideney town subordinate to its- -juris-
~ dictions The section in the beginning refers to a party to a
.submlssmn commencing any legal proceedings ; then it gogs on
*_to refer to suck legal proceedings and then provides for staying
- the procéedings. Nowherc is there any indication in the sec-
tion or the Act that the legal proceedings contémplated must
be proceedings in that Court.- To hold that I have no jurisdice
tion to entertain this application and stay proceedings would be
tantamount to holding that the provisions of the Indian Arbitra-
tion Act applied only to the High Court in Presidency towns
and to the District Court in the Mofussil. This could never
have been the intention of the Legislature. I am therefore
~ clearly of opinion that I have jurisdiction to entertain this
- petition and to order stay of proceedings in the Presidency
" Small Causes Court it T am satisfied that 1 ought to make the
order.

" While conmdermﬂ the pomb it is mterestmg to notlce that

.  section 19 of the Indian Arbitration Act-is almost.a verbatim _

- reproduction of section 4 of the English Arbitration Act of 1882
(52 & 53 Vic,, c. 49). By section 37 of that Act “ Court” is
defined iis meaning Her Majesty’s High Court of Justice. T could

“hardly coneeive that that Act was intended only to apply to the
‘High Court and that the High Court of Justice had no power to

- stay proceedings in Courts subordinate to its jurisdiction, .- -
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I do not agree w1th Mr. Robertson’s second. contenblon that
the proceedmgs taken "by the petltloners in the Small’ Causes
Court to stay proceedings are a bar to the present apphcatlon. .

- The Small Causes Court had no jurisdiction to make the order
_asked for and the proceedings there proved abortive, but I am of

opinion that any proceedings taken by a party to a suit to Stay
legal proceedings under the pI'OVlSIO'ﬂS of section 19 of the
Arbitration Act are not steps in the proceedings.”.

I hold that the proceedings taken by the petitioners are ' not
“ steps in_the proceedings ”’ contemplated by section 19 of the

‘Arbltratlon Act, and are no bar to the present proceedings. -

- As to the third cpntenblon that I shonld not exercise my
discretion in favour of staying proceedings, I am very strongly
of opinion that if the matter was entirely within my discretion
I ought to exercise that discretion in ifavour of staying proceed-
inge, If this was a suit filed in this Court it would have been
classed as a commercial cause and if is a case eminently suited
for the decision of two merchants. When entering into the:

~ contract the parties specifically agree that in case of disputes

they will go to the arbitration of certain parties named or
designated. Why should I encourage one'of the parties deliberately

“to give the go-bye to his agreement and harass the other party -

by litigation ? It is possible that if the respondent had refused to-
agree to the arbitration clause the petitioners might have refused
to enter into the contract with them. But the matber does not '_
rest here. I do not think that it is entirely within my disere~

tion to make or refuse the order asked for,” The sectipn provides-

as follows:—* And the Court if satisfied that there is no sufficient
reason why the matter should not be referred in accordance with
the submission . . . . maymake an order staying the pro-
ceedings” Is there any sufficient reason to satisfy me in this -
case that this matter should not be referred? There is none that
I can appreciate, while there are many reasons which.convince
me that it would be most unjust to allow the respondent to
harass the petitioners with litigation after his specxﬁc adreement
that he would go to arbitration. S
The only other question that remains xs--do the dlsputes and

differences that have now arisen between the parties fall within
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the 9th clause of the atrreEment. of the 80th of January 1906'?.
By that clause the respondent stipulates as follows :—“In case
.any. dispute arise between us and Messrs. Ralli Brothers as

‘regards the quality of the said goods orin reference to any of

‘tﬁese comhtwns we agree to refer such dispute to the arbitration,
“ete.” | Now what are the disputes that have arisen, The respond.-.

"ent- through his counsel contends that though the petitioners
wrote to say he should take delivery from the steamer’s deck he
never had the opportunity to do so and the goods were landed
in ‘the docks before he could take delivery on board, = The

 petitioners’ counsel contended before me that the respondent had °

no moneys or was for some reason unable to take delivery on
board and that as a matter of fact he did not take delivery on
board the ship as stipulited by the first clause of the agreement.
_This breach on the respondent’s part is specifically alleged in
paragraphs 4 and 5 of the petition. The respondent does not deny
the allegation in the affidavit he has put in in reply.. The peti-

tioners contend that under the terms of their contract they are -

- not liable for any damage to the goods if the respondent did not
perform his obligation under clawse 1 of the contract by paying
" for the goods forthwith and taking delivery of the same from

the deck of the steamer. It may be that the respondent is right °

~ in his contention that he got no opportunity to take delivery on

board the steamer although he does not say so in'his affidavit, -
Whatever may be the merits of the different contentions I find

that the disputes between the parties are in “ reference to the
conditions” of the contracts and therefore fall within clause 9 of
the contract. '

'4'

- Having regard to all the c1rcumsta.nces of the case I have come "
'-_to the conclusion that the petitioners are entltled to the order

" _they askfor.
. -I grant the prayer of the' petltmn and order that proceedmcs
" in Suit No, 12052 of 1906 instituted by the respondenb in the

_-Small Causes Court of Bombay be sta.yed The respondent must .

A pay the petltloners costs, I certify for counsel.

Attorneys for plaintiff : Messrs. Unwalla and Pﬁwozslmﬁ.
" Attorneys for defendant: Messrs. Craigic, Lynch & Owen.

By N. L

243
1906,
. Rarnt

o .
Noor
ManoMED. -



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 

